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INTRODUCTION 

I. the Chairman of the Committee on Papers laid on the Table, 
having been authorised by the Committee to pretent the Report on 
their behalf, present this their First Report. 

2. On examination of certain papers laid on the Table of Lok 
Sabha during the Eighth, Tenth, Eleventh, Thirteenth and Four-
teenth Sessions ·(Seventh Lok Sabha) , the Committee have come 
to certain conclusions in regard to delay in laying(i) Annual Report 
and Audited Accounts of the Central Council for Research in AuJ'o 
veda and Siddha; (li) Arutual Reports of Tea Trading Corporation 
of India Limited, Calcutta; (ill) Annual Reporta of the Karnataka 
Dairy Development Corporation Limited, Bangalore; (iv) Twenty-
First Report by the Deputy Commissioner for LiDguiltic Minorities 
in India for the period July, 1980 to June, 1981; (v) Annual Report 
and Audited Accounts of the Indian Road Construction Corporation 
Limited; and (vi) Annual Report and Audited Accounts of the Cen-
tral Revenues Sports Board for the years 1979-80 and 198().81. The 
conclusions of the Committee are embodied in the Report. 

3. On 13 September, 1984. the Committee took evidence of the 
representatives of the Ministry of Health and Family Welfare on 
the question of delay in laying the Annual Report and Audited Ac-
counts of the Central Council for Research in Ayurveda and Sid-
dba. On 19 October, 1984. the c.mm.ittee took evidence of the 
representatives of the Ministry of Commerce on the question of de-
lay in laying the Annual Reports of the Tea Trading Corporation 
of India Limited. On 12 September, 1984. the Committee took evi-
dence of the representatives of the Ministry of Agriculture on the 
question of delay in laying AnIlJl&I "Reports of tlw. Karnataka Dairy 
Development Corporation Limited, Bangalore. On 13 September, 
1984, the Committee took evidence of the representatives of the 
Ministry of Home Affairs on the question of delay in laying their 
Twenty-First Report by the Deputy ConunUsioner for Unguistic 
Minorities in India. 

4. "the CommIttee wlah to dpI_ their tbanb to the omcen of 
the Ministries o,f Health & .'amUy Welfare. Commerce, Apicul-
ture and Home Mairs for furnishltlJ the information desired by 
the Committee." 

(v) 



(vi) 

5. The Committee considered and adopted this Report at their 
sitting held on 8 August, 1985. 

6. A statement showing summary of recommendations/observa-
tions .... de by the Committee ia appended.to the Report (Appendix). 

NEW Daa.; 
8 Auguat, 1_ - ... -- .. _- -------
17 SraV4n4 1907 (Saka) 

M. Y. CHANDRASHEKARA. MURTHY, 
ChGinnAm, 

Committee on Pape7'I IIIi4 '"' the Tcabk 



CHAPTER I 

DELA Y IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CENTRAL COUNCIL FOR RESEARCH IN 

A YURVEDA AND SIDDHA FROM 1979-40 to 1981-82 

The Annual Report and Audited Accounts of the Central Coun-
cil for Research in Ayurveda and Siddha for the year 1979-80 were 
laid on the Table of Lok Sabha on 29 April. 1982, alongmth a state-
ment explaining the reasons for delay. In terms of the recommen-
dation of the Committee on Papers laid on the Table, made in 
paragraph 3.5 of their nrst Report (Pitth Lok Sabha) these papel'l 
were required to be laid on the Table within 9 months 01 the close 
of the year, i.e., by 31 .. 12-1980. The period of delay.~ in 
laying the Annual Report for 1979-80. thus. came to 18 ..... 

1.2. In the Statement laid on the Table on 21 ~ 1tC, the 
reasons for delay in laying the Annual Report for 1'" hlld been 
exp1ained as under:-

"The Central Council for Research in Ayurveda and 8ltWha 
is an autonomous organisation registered under the Soc6e-
ties Registration Act, 1880 and is fully financte4 '" .. 
Ministry of HHhh aad F8IDlly Welfare. 1'h4t A ...... 
Report tor the year 1979-80 and the audited statement ttl. 
Accounts for the .. me year was approved on, IIIoac1 IlMl 
by the Governing Body at its meeting hiIN on the 19th 
December. 1981. However. as resolved by the Governina 
Body, the Annual Report was subsequently recast by a 
Committee. Copies of the reports in Entlish w.. ,. 
ceived from the Council in "nuary, 1982. Hinch copies 
have been received now." 

1.3. The Centnl Council for Research in Ayurveda, IIDCl Sktdba 
was establiabed on 10 July, 1979. On being aaked in May. 1882 .. 
to when the recOmmeadation of the ConuJ1ittee on Papers laid OIl 
the Table regardiDC laying of Annual Reports and Audited ac-
counts of the Council w .. conveyed to the Cmmcfl. the MlIdatI'y 01 
Health and Family Welfare informed u..t a deeIslon iD Uaematter 
was takea by the Ministry and commaakated to the Cou.aC:!l _ 18 
December. 1980 and the Annual Report and Audited Ac:c.P ... of 
the Council lor the year 1979-80 were laid on the Table of Loll 
Sabha for the tint time on 22 April, 111'82. 
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1." In reply to another query about the steps taken to elimin-
ate the delay in future, the Ministry informed that efforts were 
being made to reduce the time Uken for translation and printing of 
the Annual Reports both in English and Hindi. 

1.5. As regards the reasons for taking 6 months '(from 27 Aug-
uat, 1980 to 27 February, 1981) for commencing the audit work on 
the accounts of the Counell for 1979-80 and the action taken by the 
MiDiatry to ensure timely auditing of accounts, the Ministry stated 
a. under:-

"The accounts of the Council for the period from 10-1-79 to 
31-3-80 were forwarded to the Director of Accounts, Cen-
tral Revenue on 27-8-80 with a request to .end their audit 
party in the first week of September. But, they sent their 
audit party only on 27-2-81 which completed their work 
on 20-4-81. 

The matter regarding timely auditing of aCCounts is pursued 
with the Council which is an autonomous organisation. 
The Council is instructed to adhere ,trict1y to the time 
schedule laid down in this regard. The Council in turn 
instructs all their subordinate institutions to make avail-
able the requisite material within the stipulated time." 

1.S. On being asked about the time normally taIreD for tbe 
Council to approve the .,Annual Report and Audited Accounts at 
its Annual General MeetinB. after the drafts thereof had been con-

·Ildereci by its Governing Body, the Ministry explained the position 
a. under: 

"The accounts of the Council for the previously financial year 
are normally flnali8ed and kept ready for audit within 
3 to -4 months of the close of the financial year. The 
Director of Acoounts. Central Revenues schedule their 
audit inspection according tp their programme. Nor-
mally it is done during Decerober-January. As regards 
the annual report, the draft reports are made ready after 
getting sectional reports from all the subordinate In-
stitutes/Centres soon after closing of the ftnaDcial year 
within 2 months of the close of the financial year. There-
after the draft reports are consolidated ana submitted 
to the conceme<'i lScientiftc Advisory eonu.itt.ee and 
after their vetting. flnal draft report is made ready to be 
presented to the Governing Body of the Council. This 
would approximately take • months time If meetines of 
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these bodies eould be arranged during the period. U the 
D.A.C.R. audit report is al90 available by then. such re-
ports along with the statement of accounts are also aD-
nexed to the draft annual report and approved by the 
Governing Body. The Council has been advised to speed 
up the time schedules so that the Annual Reports and 
Audited Statement of accounts are presented to Parlia-
ment well in time~ OJ 

1.7. Indicating the reaSOl1s for not laying the 'Review' of Go\'-
ernment along with the Annual Report and Audited Accounts of 
the Council for 1979-80, the Ministry stated that the Annual Report 
was finalised by the Governing Body of which the Minister of 
Health and Family Welfare was the Presiqent. Similarly the Audi-
ted Accounts were finally certified by the Director of Accounts, 
Central Revenues. 

1.8. The Annual Report and Audited Accounts of the Central 
Council for Research in Ayurveda and Siddha for the year 198()..81 
were laid on the Tab~e of Lok Sabha on 8 March, 1984, aloOl with 
a statement explainIng the reasons for delay. The period of delay 
involved in laying the Annual Report and Audited Accounts for 
1980-81 came to 26 months. In the statement, the reasons for delay 
had been explained as under:-

"The Annual Report to,ether with Audited Statement of 
Accounts for the year 198()..81 was to be adopted by- the 
Governing Bod~ of the Council. The draft Annual Re-
port together with the Audited Statement of Accpunta 
for the year 1980-81 was placed" before the Governin. 
Body at its meetin, held on 19-12-81. The Governing 
Body constituted a Sub-Committee to recast and ft.nalise 
the Annual Report for the year 1980-81 on behalf of the 
Governing Body. The Sub-Committee ftnalised tbe An-
nual Report for the year 1880-81 and the same was.circu-
lated to the members of the GovemJng Body on. the 
3rd March. 1983. The Annual Report and Audited 
Statement of Accounts for the year 198().81 have been ap-
proved ~ the Governing Body. 

The Annual Report alongwltb Audited Statement of Ac-
counts for the year 1980-81 (Hind! aDd EnaUah versions) 
was since under print aDd printed qIlPles have been re-
ceived only in JanuarY, 1984·" 

1.9 '!'be Annual Report and Audited Account. of the CouDcU 
for the year 1981-82 were laid On the Table of Lok Sabha on 29 
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March, 1984 together with a statement explaining the reasons for 
delay. The period of delay involved was 15 months. In the state-
ment, the reasons for delay had been explained as under: 

"The consolidation of the accounts and expenditure statement 
and balance -sheet are prepared at Headquarters office. 
Due to non-availability of experienced accounts staff at 
the decentralised Institutes/Centres there was delay in 
getting accounts completed in all respects in time and 
as such there was some delay in consolidation of ac-
counts of the Council at the Headquarters office. 

Since the Annual Reports of the Council are highly technical 
in nature, there was delay in translation into Hindi. The 
Council had prepared the statement of accounts in res-
pect of the year 1981-82 and sent to the Director of 
Audit, New Delhi for audit on 1-7-1982. Audit was 
contlucted by the Director of Audit from 27-7-82 to 
1~g..1982. Audited Accounts were received from. the 
Director of. Audit on 9-12-1982. 

Annual Report together with Audited Statement of ac-
counts for the year 1981-82 were to be adopted by taP· 
Governing Body of the Council. Annual Report and Audi-
ted statement' gf· accounts for the year 1981-82 were cir-
culated to the members of the Governing Body on 3-3-1983. 
These documents have thus been approved by the 
Governing Body by circulation. The Annual Report and 
Audited statement of accounts for the year 1981-82 (Hindi 
and Englishveraion) were since under print and print-
ed copies of these documents have been received only 
on 2~2-1984. 

This Ministry had requested the Lok S4bha Secretariat OD 

17 Fe~, 1984 to move the Committee on Papers laid 
to kindlJ~t extensiOh of time for laying the Annual 
~ and Audited statement of accounts for the year 
1981" uPto81 Malch, 1984" 

1.1e. As ....... .,. the Committee on 13 July, 1984, the repres-
entatives of the Ylnistry of Health and Family Welfare ap{)eam 
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befure the Committee on 13 September, 1984 and tendered oral 
evidence on the subject. 

1.11. During evidence when asked to explain the circumstances 
which led to delay in laying the Annual Reports and Audited Ac-

counts on the Table of the House. the Additional Secretary, Min-
istry of Health and Family Welfare admitted that it was true that 
the Ministry did not observe the time schedule prescribed for plac-
ing the required documents before Parliament. He explained that 
the delay was partly due to administrative problems and partly due 
to streamlining the procedl!l"e for submitting the Reports in time. 

1.12. On being asked to state the time lag between the meetingli 
of the previous governing body and the re-constituted governing 
body and when the Annual Report .and Audited Accounts of the 
Council for the year 1982-83 was expected to be considered by the 
re-constituted Governing body of the Council and placed before 
Parliament, the witness stated that there was a time lag of slight-
ly less than 3 years and the Annual Report and Audited Accounts 
for the year 1982-83 had ~een considered by the re-constituted 
governing body of the Council on 21 July, 1984 and was being sent 
for printing. It would, therefore. be possible for the Ministry to 
place the same before Parliament b.y 30 November. 1984. 

1.13. Regarding the steps taken to avoid delay in re-constituting 
the Governing Body with a view to ensure timely laying of An-
nual Reports and Audited Accounts, the witness informed the Com-
mittee that an internal review system had been introduced in the 
Ministry so that a quarterly review could be made at the Secre-
tary's level and progress submitted to the Minister about the An-
nual Reports and Audited Accounts of all the autonomous organis-
ations. The witness, however, assured that there would not be 
much delay in laying the Annual Report and Audited Accounts for 
1982-83 and those would be placed before Parliament within the 
extended period Le. by 30 November, 1984. 

1.14, The COIruIIlUee teel distressed to DOte that the Annual 
Reports and Audited Aeeoants of the Central CoaDeIl for Research 
in Ayurveda and SI4dba tor the 7ttan from 1979-88, 1980-81 and 
1911-8% were not laid on the Tallie of Lok Sabha wltb:ln tbe time 
.... t prescribed by the CoJDJDittee Ia tlleir First Report (FIlth 
.... &abba), The delay of more u.a. .., iear In each ease 1'1 ob-
vIeuly inordinate. The AJmaal Repert uu1 Aod.ited Aecoonts for 
the year Uta-83 whieh olll'ht to have been 1atd before 31 Decem-
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ber. 1.83 are yet to be laid. WhBe the CoUDdl was establisbed lD 
July, 11m, the AcJmlDlstratlve MInIstry of Health aad FamUy Wel-
fare took about IIh mOlltbs merely to lDform tile CouDdl about the 
requirement of their Almaal Report uul Aadlted Aeeoante to be 
laid on the Table of Loll 8&bha. 

1.15. From tile Information fumlshed to the Committee. It Is 
apparent that the delay in layinc the said documents is owing to 
lonl time taken at VariOWl stag-. namely, receipt of information 
from dUrerent .,eades, preparation of Report aDd Aeeounta, ap-
proval by the Govemln&, Body, audit, Blndi translation, aad finally 
prIDtIa&'. The Committee sauest that the Ministry mould 1m-
pr •• upon the Council to take suitable steps Ito identify the &tagft 
where aa nnU81ll1ly loll&' time 18 taken uul Ix a time seh.edule keep-
In&, In view the tarret date for their layin&'. The Committee need 
hardly add that the very JMII'PC* of laybaJ' theIe doeumenta Is fore-
felted if this is not done in time. The Committee hope that auc:h 
delay would not reeur lD fatare. 

1.16. The Committee find that the 'RevIew' by the Government 
on tJle worklDl' of the ConneD was not laid OIl the Table aiOIl&' with 
Annual Report and Alldited Aeeoants for the year 1m-11. The 
Committee do not aeeept the stand taken by the M.Inlstry that the 
laylll&' of Review was not necessary a. the MbaJster of Health and 
FamUy Welfare happens to be the ex-officio Presl4eDt of the Gov-
ernlna' Body of the Connell aad would reiterate their earlier re-
commendatioDl that a Review by the Government alaoald iDvaria-
bly be laid even when the Govenuneat have no COllUDeD" 8ft the 
Report and the Aeeonn". 



CHAPTER D 

DELAY IN LAYING ANNUAL REPORTS OF THE TRADING 
CORPORATION OF INDIA LlMITED, CALCUTIA 

l'be Annual Report d. the Tea Trading Corporation of India Limi· 
ted. Calcutta for 1979-80 was laid on the Table of Lot Sabha on 8 
October, 1982 aloogwith 'Review' and a statement of roasons for delay. 
The statement of reasons for delay read as follows: 

"Ministry of Law, Justice and Company Affairs appointed statutory 
auditors in Sqltember, 1980 for the Annual accounts of 
1979·80. It was found that the address of the auditors had 
beQn wrongly furnished. The attention of the Ministry of 
Law was drawn to this wrong address. An amended letter 
was received from them in November. 1980. 1be auditors 

started work in January, 1981, and gave their report In 
July, 1981. Annual·accounts were forwarded to the 
Director, Commercial Audit who cleared the same in 
October, 1981. The Annual Genecal Meeting was held 
thereafter. All this resulted in delay in laying the report 

before both the House of Parliamenl" 

2.2 Since the above rensons did not explain the position in detail, the 
fnclon which contributed towards delay in laying c:( the Report, the Minfstry 
of Commerce were asked to furnish stagewise progress of finalising 
and auditing of the accounts etc. for the year 1979·80. In reply the 
M"mistry explained the position as under: 

"The Company Law Board was approached on 17·9-1980 to 
appoint Statutory Auditors. The Accounts of the Corpo-
ra~on for 1979-80 were ready on 25-,11·1980 for audit. The 
accounts were forwarded to C&A.G. on 10-7·1981 tor com-
ments. The comments on C&A.G. were received on 
17-10-1981. The Annual Report with Audited Accounts for 
19'79-80 were sent on 15-1-1982 for printing. The printed 
ccpies of the Annual Report were received in the Co 
ration on 3-3-1982 and these were received in the Mini. 
on 23-3-1982 for· laying on the Table of the House." 

2.3 The Annual Report of the Tea Trading Corporation fA Indi 
Limited. Calcutta for the year 1980-81 _ .. laid on the Table of l.oIc Sabh 
on 22 December, 1983 along with 'Review' and a statement of re'Il$On 
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for delay. In the statement of reasons for delay the Ministry explained 
the datewise position of the ADDual· Report and Aa;ounts for 198~ 1 as 
weil as the position of the Annual Reports and Accounts for 1981-82 
and 1982-83. The statement read as follows: 

II) 

b) 

c) 

d) 

e) 

f) 

"I. In respect of the delay in submitting the Annual .RIeport 
and Accounts for the year 1980-81 of the Tea . Trading 

Corporation of India Limited, the following dates are sub-
mitted for iDformation:-

The Company L-.w Bo~rd Lppointcci the St-.tutory Auditors. 4-2-19112 

The Accountaofd~ CorporatioDfor IgSo.81 _~dyrorAudlt 1-3-1g82 

nw: A«.oll'l\ta were forw"dcci totbe <Daptte1B IIIId Aullitor Gecln-a 1 for 
COIJI,IIlCJICI. 6-1-1g83 

C ~ A.G.'lc:oaa~tawm-emftwd bytheCorl*ation. 8-+-1g83 

The A1\nu' I Report with IIUdited at'counts for 1980-81 werr aeat for prill-
Uq. !IO-4- lgB3 

The copies _ received for l."tlll on the Table of the H.,u~. 2-g-lgB3 

II (a) The pr8IeIlt poettion of the Annual Repon and Accounts 
of the Tea Trading Corporation of India for 1981~2 is that 
the auditing of the accounts by the Statutory Auditors was 
completed and the Accounts were approved by the Board 
of Directors of TrCI Ltd. on 8th September, 1983. '!be 
Accounts were forwarded to the Director of Commercial 
Audit, Calcutta on 12-9-1983. & soon as these are received 
back, arrangements will be made to submit them for laying 
on the Table of the House. 

(b) The po6ition in respect of the Accounts for the year 1982-83 
is tha. tho Accouots have been prepared and the Statutory 
Audit is presently under way. 

m. The Ministry has placed specialempbasis on the need for 
Tea Trading Corporation of India to ensure timely laying 
of the Annual Reports and Accounts of the Corporation 
in future." 

2.4 The Annual Report of the Tea Trading Corporation of India, 
Lim:ted. Calcutta for the yew- 1981-82 was laid OIl the Table of Lok Sabba 
on 4 May. 1984 with 'Rm,.' ~ a statement of reasons for dday. Ia 
the statement of reasons foi' (ic1iy, the Mmistry explained the position 
as' under: 

"In respect of delay in submitting the Annual Report and AccOUDtl 



t 
for. the year 1981-82, of the Tea Trading Corporation of 

lndiaLtd., following dates are submitted for information: 

I. D .. te on which accounts wtre ready for audit. 

2- Da.te on which stitutory Auditors wereappoiDtcd. 

3. ~~~ti.whic~a~IlDts ~ere ~udi~ by ~tatu~ ~lldito~ (~PJetr.d 8-9-1913 

,.. l)ate on which ; ccounts were. pprovcd by the Board of llmcton ofTTCI 
Ltd.. . . . . . . . . . • • 8-9-19113 

5. D~te on which i.ccpuots werdilrwarded to the tli.Jutor of Coauucrclal 
Audit,Calcutta . . . . . . . . . . 12-9-1983 

6. I)ate on which the "CCOUDts _e cleared by the DiKCtor of ComuIercial 
Audit, CaJcu~.. .• '. . . . . . . . 23-12-1983 

,. Date on which the ADDu-I Accounts were seDt to printers for printin, 26-12-lg!I! 

8. I)-,Ie or which the AGM in rapectofthe said year w~lbeld. : !II-I-Its. 

10. Copies (Hindi vellion) were lcceived for hoyiDr on the TaI>le of tbe 
H~. 27-".sB4 

1 he !~f oistry has placed special emphasis on the need for Tl'CI to! 
ensure timely ~ubmission of Annual Report and Accou.ots or the Corpor .. 
tion ill futt;re 0' 

2.5 At their sitting held on 13 July,· 1984. the Conunittee 00 Papers 
laid on the Ta~ considered the whole matter and decided to call t~ 
representatives of the Mini!'try of Commerce to know their viewpoints. 

. 2.& The Committee beard the repre&eJltativea of the Ministry of 
Co,qunerce at their sitting held on 19 Octobttr, 1984. 

2.7 During evidence, explaining the circUJnlltances lc8ding to the delay 
in compilation 0( the accounts for the years 1~79-80 and 1980-81 aad 
their auditing by the C&A.G., the Additkloai SecnDry, MimItry ~ ColD-
nlerce while "dmiUing the delay stated that the 'Corporation did not haVe! 
anybody at the head of their Finance Department to ensure timely prepara-
tion of accounts. The initial delay in preparation of accounts of die year 
] 979-80 had resulted in delays of IICCOIIIttS for the subsequent ,.n. Fur-
ther, the Statutory Auditors recommended by the Company Law Board 
were from a small company who could spare ooJy ODe Auditor who could 
not l'Otnpie:, the task as C"xpeditiouaiy as it could have been daDe by a 
biger audit company. The Wlness, howe\W, informed the CommiUee 
that a Managtr and Fi!lanciaJ Manager had since been appomted in the 
Fiunce Department of the Corporation. to ensure that in future the x-
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counts were properiy ma!nlained, compiled, Audited and laid on tbe Table 
of the House in time. The Auditors bad also been instructed to furnish 
quartc:rly Jeporta ot the I""ogre55 made and a computer department started 
ior clIpNJlin6 the work. . ,'f ,-

2.8 Alice\! to state th~ position of Annual R~ aDd Audited AI;-
oounlS for 1982-83 and onwucis, the witDess informed that the Ann~ I 
Accounts fcr 1982-83 wtre pending witb the Comptroller and Auditor 
General ~ In~a and would be placed beIoI2: Parliament when receiwd 
from him. As regards the accounts for 1~ which haa been pending 
due to non-finalisation of accounts of thie earlier yean, it was likely to be 
present\l(j to Plirlioment durin~ the Moosoon Session in 1985. The Minis-
Iry, howevel, ~ 10 lay in time the AnnUllJ Reports and Audited Accounts 
for the Ye:lr 1984-85. 

2.9 On bdng :.tllked ttOOut the steps that had been taken for removal 
of shortoommgs in the Corporation as pointed out by the Auditors in the'r 
Reports the witness fitated that the Finance Department bad been srengtbeDed 
and D-x:esS8ry instruc:tion~ issued to the Management or the Corporation. 
and th~ Board of ))ircct(lrs 10 See that aM the shortcomings were removrd 
and AnnualR 'POrts and Audited Accounts laid on the Table of tbe House 
within the slipulaltd period~ 

Z.10 The Committee note with eoncena that there has heeD a coaais· 
Cent delay In ~ eo .......... tile AaaI Report .. ~ 
Account. of the T .. Tradiq Corporation from the year 1171-81 on· 
wards. 'I1Ie delay ....... y ... Ilea _ lie ... of die Cerpendoa fa ... 
prepIUIfJDII of .. Reports aM ACCIOMtIt. WII, ..., a ........ ... 

. been .... In -rIifIIII 01 tile ACC'OIIIIeI. 'I1Ie Ca 'nee .~ .... .... 
matter .... Bot rec:en-ed ............. Ity lie CorpDlaloa .. ...... 
.... • .... ...... ...... _ fer die .iE ....... 01 tile .u...I ...... 
uel '\ccoaaf~ ............ ..,... ... die T .... 01 .. _ ..... 
be draWll''Up to be strictly adhered to 10 .. to avoid IUCh dela,.. bt 
future. The Coauaittee would also like the Mia'stry of Commerce to 
keep • c'-e watch in the matter to eaaue timely Pl'eMlltatioD of the 
Reportl ad MHaat. t. ParIla ...... L 



'CIIAP'ft'Jt to 
DELAY IN LAYING .~NNUAL REPORTS OF nIE KARNATAKA 

'DAntY DEVELOPMENT CORPORATION LIMITED, 
BAJi.lGALORE 

'the Annual Report of the Kamataka Dairy Development CClI'pOf'adba. 
limited, Baasa!ore for the yesr end:d 30 June, 1979 was laid 00 the 
Table of tok~ha OIl 3 March, 1983 alongwitb ·~view· and a 9tatemet:lt 
explainin~ re~on~ for d~by.,. In terms of reoommendation cootained io 
~trap!1 '~. tYi tf llie StCdnd Report (F'fth I..ok Sabba) of the Committee 
·lfb ~Pl"t'S -n\t Oh the ·1.'a"~t, the abOve Report involved a deJay of nearly 
~ 1'!lft. 

3.~ 'I'b..· 1itotemeftt C'llfJIlining the muons for detay in laying the Annual 
a.port Tnr .J. 9'78-79 read I~ follows: 

.oM rJer the Cotr.(lP.rlies Act, 1956, the Accounts for 1978-79 (i.e. 
1-7-78 to 30-~'79) should hive been adOpted at the Anaual 
Oenernt MeetjD~ on or belate 31-12-1979. Company Law 
~ard's ptrmisslon was obtairied to hold the meetia, 00 of 
·ttetote 31-3-1980. The appointment of Statutory Auditors 
by the Government of India for tile year 1978-79 WIll delayed. 
Appointment or Statutory Auditors was nude by Oovemmeot 
ollnd'. OIl ll-t-1980. 'J'hereafter the Statutory Auditors sub-
"'~ tlleir 'repOrt on 3-4-1981. Subsequently the Government 

A ...... II" 8ltA:t certain minor modification. The sug-
8k ... were carried out and the ~tutory Auditors .gain 
satWlitted their teport on 10-11-198t. The comments of 
the CCItDptrORer and Auditor Orneral <"A India on the &c. 
c:oaat. Of tire Corporation fdr the year 1978-79 waa re-
·oehed 011 7-1~1981. The Adjourned Anuual General 
·MeeIbi .as lBdon 18~3-1982 1tbC!' IICtOtInU for the 
,.... 1911.,,'79 ftfe ~. 

fit ...., lk: ~ft tron1 the above, that the relsoni for not adopting till 
~ ~ ~ the c:mlrol C:I tlJe ~On. 
i. 1lIMe ... ~ tit, _u -.e ~Icd by 1M C'.otpcwdon I , • 

Ii. ... _-.. .. Sf IIlWrf AWhan 1Iftrij ,"'-tcd: 

iii. but' Mt ""_t cCdtiIau ~ _adcd iMr to AdaiIL'nQ' udil: 

iv, '6ate 011 which the &CCOUIlU _ , ildiiN by the Su ~ Audi.,: 

Y ... OIi .... lllrttc6lPtU~~.,Ihi:C A A. G.: . 

vi. Ih ... 8'i ~ it. mUf*irT~""" ~dlRr rm.ed hPIn:. 

11 

24-' •• I!JIIo 
8-'.'gIn 

!r,.,gIIl 

3 ..... 'gB. 

.. ... lgB. 

").I ••• gB. 
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ft. ~ ~ OIl which the ADDaal Geum.1 Meeu.. of the Corporatioa approved 

thcaUOUJltl: • • • • • • • • • • 1a.,..lgll 

b. '.> .. ~ofprepJ.l'&lioDof JleportiD Hiadi: ,';'Ig81 

L Oa.1ie of lUlmUnioa of tbb Rqart to the Ministry of A~.. 1,-I().lgBlI" 

3.3 On being enquired about the circumstances which led to a delay c:I. 
H years after close of the ae 'ounting year in compilation of tbe 
Accounts for the year 1978-79, the Ministry of Agriculture stated as 
under: 

"The Kamatakf Datry Developmcot Corporatioo (KDDC) was :e-
cOfp<>rated in 1974. Consequent to the incorporation., G0vern-

ment dairies at Bangalore, Mysore BDd other CbiUiDg CcolreS 
in the projt'Ct areas run by the Government of Kamataka were 
taken over by tht Corp~on. The accouats c:I. tbIese dairies 
were maintair.ed nOl on commercial lines but OIl Govemmcol 
Rewnue System. 1bese dairJes did DOt have qualified Ac-

countants who were conversant with commercial account-
ing. The account work was done by the ~nts Officer 
deputed from the Accountant General's Office and State 
Accounts Department There was substantial delay in the 

initial s~ in compiling the accounts for dJe ~ar start.-
ing from 1975-76 and onwards. 

The procetJo.l7'efor 'balising the accounts is that unless the ~tI 
of the previoul year are adopted at the Annual General Meeting 

'-, (AGM). th~ <>praing balaoce for the oat year will not be av~ 
Ilk lhus, t}1: dclay in finalising the accounts continued from 

year to year mainly because c:I. the initial delay explained above 
nod non-avuilt!biUy of qualified Accountants in the Corporation. 
durin~ the initial yean. SublequentJy tho Corporation recruited 
a fe\\ qualified Clr.mered Accountants to streDgtben its accounts 

wing. Th<: al't'Ounts for the year 1977-78 WlI$ adopted at tbe 
Annual General Me..-ting 0( the Corporation 0II1y on 25-3-1981. 
Th: a-:counlin!! work for tbe year 1978-79 could be taken 
lip (\nly after adoption of tho 1977-78 account. by the AlUlual 
General ~1CC'ting <Jf the Corporation. Tbousb the accounts of 
the Corporation were c:ompiJcd on U-12-1980 aDd haDded 
over 10 Stututory Auditors on S-1-1980, die ..... wereODly 
provil'i"nsl in Ihe absenc:. of opeoillg bllllID:le wbich was COD-
firnr.J only after the adoption c:A 1977-78 axounts i.e. OD 
2~-2-1981. In view eX the circumstances explained above the 
CQrporation could ft3C c:ompiJe and finalise the accounts 011 

time as rer recommendation of the Committee." 
:U '.W 10 slate the rea~s for tak~g 7 months (from 28 April. 

1981 to 7 ~"ember. 1981) by C&AG. in fumish~ng his comments on the 
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8CICOUDta 3Dd wbetber this question of delay was taken up with C&A.G., 
the Mini!ltry slated: 

"The accounts or til: Kamataka Dairy DevelopmeDl Corporatioa 
were sent to the Office of the Comptroller and Auditor 
General of India on 28-4-1981. The preliminary com-
ments on the accounts were received on 27·8-1981. 
B~sed o~ these romments, certatn modification:t were 
carried out in the accounts and the Statutory Auditors 
gave their report on the modified accounts on 10-11-1981. 
The final comments of the Comptroller and Auditor 
General on the modified accounts we~ received on 
7-12-1981. 

The que~tjon of delay \\'"a.' not taken up as the preliminary COlD-
men'~ of t~ Comptroller and Auditor GeuCl'lll .ere recelv~ 
on 27-8-1981. In th! interval betweeG· 27-8-1981 and 
10-11-1981 efforts Were made by th! C~ to furnish 
additional infnrmation and rev'sc the accounts which ultimately 
form~d the ba~is for the revised comments of C4A.G. received 
on 7-12-19ft".. 

3,S As TeRards the lea~on~ for holding the Annual General Meed", of 
lbe Corporation on 18 l\f.1rch, 1982 iMtead rA 3 i'March, 1980 upto 
_hich the permissilm for hol.din~ the meetine had been granted by the 
Company Law Boai'd and wmther it con'\trued violation of the proviMOIII 
of the Cam~nies Act, 19!i6 til: Ministry explain~d the,position as follows: 

"The Annual Accounts for the financial year 1978-79 of tbo 
Kamataka Dairy DenlopmeDt Corporation was required to b:: 
placed hefore the Annual General Meeting OIl or bef~ 
31-12-1979 as p:r the provisions of the CompanIes Ad, 19'6, 
In view c:A the anticipated delay, the permission of Com-

pany Law Boo.rd was obcained to hold the Annual Gene-
ral Meeting for th& year 1978-79 upto 31-3-1980: The 
Annual GeoeraJ Meeting was actually on 4-2-1980 but 
was Idjoumoi nne 1& in the absence of certified ac-
COUDts. Subsequently the accounts for 197~ 79 w.,.. ready 
in all I espects and after observing all the formali_ the 
same were adopted in the Idioumod Annual Otneral 
Meeting reconvened on 18·3-1982. 1be provisions of the eom.-rues Act. 19S6 have flOC beer. violated since the! 

Annual General Meeting for the year 1978-79 was duly held 
on 4-2·19110 ,,-ell bcfon- th: expiry ~ the eUcnded time uplo 

31-!'1980 and the meeting was adjourned nne die in the 
ablmce of ~ttifi"d ~nts BDd convtoed apin on 18-3·19R2," 
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~~6 ~y" ~ ~~n,qi fPc .~ ~ ~ die yca& 1:9-..0 
to 1981-82, the Ministry stated: 

"The ~ I\plVt9J. fqr .. )lQtl5 i9i9-80 JUUI 1 UO-81 were! 
~ lIP ;'tll ~,U)'1. 

T!:!&: Audit of 1979-80 aa:ounls by !lie ~t~ ~qcJ:~ is expected 
to ~ completed and the ~ ~ by t~ end of June, 
-198-3. 

This will be ioij~d ... I'ruUy by • Auditor. • Accounbmt 
~. ~ af\er .Jrbida .commeDt. d. the C&AG. 
"(1,1.,.. '~~¥o.-d. ~ ~ ,bditat ~ts with the 
C&A.O.'s COIDJ1KJlts tbereon would be..- at the adjourned 

Annual General Meeting for adoption. 

Tbe ~~" fQr tbF .)'qw l~l ""* ~ in May, 1982. 
TlIe ~ lor ~ ... J-98J182 tse uadu compilatiOD aad 

.... ~ ~r,pped ~ _ ~ ,"",y. _...., Auditors foil 
abc )IIIfr .128t~~M "' to ...... t •. " 

3.7 The poIdUon in regard to laying of Annual Reports of other 
Dairy Development Corporations in which Central Government have 
IIKllPtY panWipatiDn woe .. ,...,.:-

-- ---'----.----.,.-..,..--,-~ . ....,-~- ':"" .. ,.." .. ...,.,.-~-. ...,. ....... .,.., .. -----
3.8. Bxplainill, tiM position about the Amlual aeports of the 

Madhya Pradesh State Dairy De_lopment Cerpora&ioo and Rajas-
than State Dail'J Developmeat Corporation for the years from 
18'l1-8O to 1.1-82, the MiDistry of A~ltw'e stated: 

N .... ~ i-. Ooi", De~ ~ 
'rPl' ~~. ').l~t W ~e Sqtqtgry ~~ton ls ~mplete and 

~~~ttry ~~d!t ~ Y,le A.Cf:CN.n.ttIlt C~l has been 
~. 
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JP'or 191('J:81 alsO, audit'by StatutorY Auditorr bas 1Jeea. ....... 

aM it ~ fO De corrip1eted~ Soon. 

Pol"' U. yeft lt81.,.· IIMdIf bf' t6tr SlUitutbry" A\Jdl'toW ii'tO be 
UBdertakeJ1. •• 

Rajutluan Oed", Development CorpOnation Limited. 

"R~ram& l~\):.8O'. audit by the statutory Auditors iral~ 
on. After completion of the same, audit by the Aceoun. 
talit' G6i'al ~ have to be takeh up. 

~ l~ aftd IfJ8t~, a.,pofntemen't of SMittory Audl~ 
tC)ft h .. • bet!ft takett· up by tM'o.~ Corptint\on. 

The Miriisti'y has been periodically remiriding. the Corpona-
tiona and' the matter bas alto bleeD taken up by Secretary, 
AdditiOnal Secretaty and Joint Secretary with the State 
Cruel" Sectetaries for early ftDallsation of aCCOUAti and 
audifed' repOrts . ., 

3.9. Tbec:ontributiona made- by the Cefttnl Government' and the 
COII ...... d S&ate: GeY.,.,_ .. tow..a.paid-Clpcapibd' 01' D8hjr' Cdr· 
pontione as on 1·7·U~83 M"e'indleetec:H;elow: 

--~.---'--- - .. ----- -----
(il ......... SWl'o.;,y.~" 

Go.I~n~of laCll •. 

~totK ra-.:.IIID 

(ii~ ........... ~ ss .......... 

~tonndu 

G_Dm<'1l1 afRaj sth:. n 

(Ui) Jt.IpIf,.",.. ... De7 '" ft., .... ~ 
~tollndb 

Guw.,-tor .... dhy .. Pradrth 

".00 
'7.00 

01.71.00 

15.19 

•. go 

II .5O 

"·45 
"·W' 

.. ·M 

5·" 
" 

110,', ,..,1 
3.10. At their ~held on I' July,,, the· Committet on 

Papers laid on the Table considered the rebOIlS given bY the Mim.. 
lIIfIIII' 
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try and decided that the representatives of the Ministry of Agricul-
ture might be called to appear before them to explain the delays. 

3.11. At the sit1ing of the Committee held on 12 September, 19M, 
th: :-epresentatives of the Ministry of Agriculture apPeared before 
the Committee to give oral evidence on the subject. _ . 

3.12. When asked to explain the responsibility of the Mmiatry of 
Agriculture in getting the Annual Reports and· Audited Accounts 
of the Karnataka Dairy Development Corporation LimIted. Banga-
lore and place them before Parliament, the -Additional Secretary. 
Ministry of Agriculture stated that the Karnataka Dairy Develop-
ment Corporation functioned at the State level and the Central Gov-
ernment, in spitf: of their holding equity participation in i~. did not 
have any administrative control over the functioning of the Corpo-
ration. The equity participation was in the nature of giving finan-
cial assistance as a developmental measure whereas all issues relat-
ing to maintenance of accounts, management etc. were areas under 
the jurisdiction of the State Government. Despite the fact that the 
Corporation received grant from the Centre. the Corporation was 
basically answerable to the State Government. Regarding the- ex-
tent of control exercised by the Ministry. the witness informed that 
their Directon who were represented on the Board of the Cnrpo-
.ration, dtew the attention of the management to the unaatisfactory 
'situation in regard to compliance with the stautory requirements of 
i placing the Annual Reports and Accounts of the Corporation before 
Parliament. The Ministry bad alao drawn ~he attention (If the State 
Governmen.t periodic.'ly at the level of Chief Minister, Chief Secre-
tary. etc. drawing their attention to the unsatisfactory situation. 

3.13. Regarding the steps -taken for clearance of backlog of ac-
counts of the previou~ years, the Managing Director of the Karna-
taka Dairy Development Corporation infonned the Committee that 
the Corporation had drawn a time schedule whereby the auditing 
of the accounts had to be got completed and reports sabmitted to 
the Government as indicated under: ---_._. ---_._-------- ------

IgIIo-81 

IgSl-8 •. 

IgS.-8, • 

198,-a. . 

By ,1 J nil ry. IgliS 

By SO J-.• tls 
By SO !kptcmlrr. IgliS 

By SO Sep ........ , IgSS 

------------------- --- -----
3.14 The Committee were also informed that the Corporation 

had beeoD.e a cooperative Federation with effect from May. 19{14 
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and as such the accounting system of. the Corporation would under-
eo a change. 

3.15. When asked whether the Annual Report and Accounts of 
the Corporation had been examined by tile State Legislature, the 
Managing Director informed that the .Annual Reports for the ear-
lier years had been placed before the State Legislatures but had not 
been examined by any of its Committe.es. 

3.16. The Ministry of Agriculture informed the Committee that 
the Central Government appointed three Directors CID the Board 
of Directors of Karnataka Dairy Development Corporation, and two 
Directors each on the Board of Directors 'of Madhya Pradesh State 
Dairy Development Corporation, Limited, Bhopaf and Rajasthan 
State Dairy Development Corporation Limited, Jaipur. The Minis-
try also informed that at the meeting of the Board of Directors of 
Madhya Pradesh State Dairy Development Corporation Limited held 
on 21 May, 1984 the Director from the Centre had brought to the 
noti~ of the Board the requirement of placing the Annual Reporta 
before Parliament, which was heine delayed due to non-finalisation 
of account&. Accordingly, the Board decided to review the audit 
position in every Board Meeting. In addition the question of timely 
submission of the Annual Reports was discussed In the Review 
meethlgs of the Corporations held from time to time. In the meet-
ings held in June, 1983, February, 1984 and August, 1984, the Corpo-
rations were asked to draw speciftc tifte schedule Cor submission of 
Annual Reports. 

3.17. As regarda time schedule in respect of each of the three 
Cot'pOrations for clearing the baeJdog of the Annual Reporta, the 
Ministry furnished the following information:-

---- ._-----
Ye:: r of UICIOU1l .. 

1980-81 • 

Igll~ • 

SchrcWe lor ...... etiAc "udit LAd pi. ciDt 1M _ p. rIi. • 
...u. 

,I J.Il'll: IY, .g8s 

.' ,aSqJlnabrr •• g8s 

,I 0rcaIabrr •• g8s 
----- -- -- -- ----._---------



18 

(At) ~~ ... /ita /JtIII}. IMM ..... ' ~ • ...,. 
---------

1979-80 .. 

The Wniatry. further stated tlaat the· above mentioned time sch~ 
dule w .. subject to the Statutory Auditors being appointed in- thne 
and their COJnp1etiDg the audit witWn ODe to two months of· their 
,etting the accounts of the COJl)Qration. '!'he Corporation did .not 
have any control either over the S .. tu~ry Auditors ('r over the 
Government Auditon. 

S.&! The ~ ~ IkyeJ.qua~p,t <;QrllQrau.o, the. IWM~ 
tbaq. SbJe. DaIr7. DevelQ ..... eut. Cor.IW'a~. ~. ike. Matlilta,"-'-
dealt Sqte DaiQ'. Ocy.el9P18fAt , COJ'PAra"- we-. I~ Q-
d., tbe. CoIQPUlIM A4:t.,I. Iq,.IJ'llAIUi. 1,,5. _Up.. ~ .*x ..,-
tlclpat10n of tbe Government of India 'n tbem to tbe GkAt,of, ~Ji 
per cent., N.54 per cent and ZQ.Zi per cent respectively. Tbe Gov-
.... ment of ...... Ja ....,....,...., J.y it&~""·"".'" ItN,rd 
of DIrector. of tile Koaraaiaka COr,paal ........ ~W'P. ot_ .... 
oia the Madhya Pradelb .... ~_ C~~.~ .... 
Is su .. taaUal nn.ndal Involvrment of the Govenmeat of" IDdia 
.... abo Its partlelpaUon In the maaqement of tile ....... of these 
CorporaUou, It ..... ~pOPibJc IO,~[ 0Ill1 to bave their auuat 
report aDd aadH acooanta for tile year It'J1-1t lald Oft tile Table 
of Lok Sabba aad that too mada after the stipulated period, The 
lay .. 01 tbe· ............. ,1 •. ....... ...-t Jean is still ia ftJaid·,-, 
The delay .. obviously Inordinate aftd inhibit. total leek of ob1I-
pu. to tile PadlameDt by the eoacemed.. autborlUes bOth In the 
CorporaUoIlS as well as lD tV MlDWrJ. The CeauDHtee taM a 
_rtoas view of t.IIe lapse aDd would reeollUDeD4 &hat 'IIl.......uate 
reme4lal _ .. be taken by the Gov"""'" _ die Corp_Urn 
Inter alia .y .... wIDe up a tQpe. "JUl" ~ ... f. u.e Ia,.~ 
er oaWAftdln, au .... reports aDd aattW aeeouta ...... tile .ea. 
IDOt explabalq the ........ f-r tiel.,. ..... hI' thmsiDI a ......... 
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mechanism to eDSIII'etbat sach delays do Dot reeur III future. The 
CommiUee Deed hardly add &hat the steps to be devised sboutd 
bile into CODSIderatiou MVUce .... unl.... about the avall.bllIly 
of qualiftecl aeeoUDt&nts for the preparatiOD of aeeouuts and surb 
othl ..... _.&IIi: "" ....... tile on, .... ., aM 4' c ... ~ 
ed- IDdtMU .. tt.e state 0. ....... .. 



CHAPTER IV· 

DELAY INLAYlNG trWEKTY .. .FIBST.BEPOBT BV THE DEPUTY 
COMMISSIONER FOR LINGUlSTlC MINORITIES IN INDlA ~R 

THE PERIOD JULY, 1980 TO JUNE, 1981 

The Twenty-first Report of the DeI'Uty Commissioner for Lin-
guistic Minorities in India for the period July, 1980 to June, 1981 
was laid on the Table of Lok Sabha on 16 November, 1983 along 
with a atatement explaining the reasons for delay. In terms of the 
recommendation of the Committee on Papers Laid on the Table. 
made in paragraph 1.17 of their First Report (Fifth Lok Sabha), the 
Report was required to be laid on the Table within 6 months of the 
dOle of the accounting year i.e. by 31 December, 1981. The period 
of delay involved in the instant case comes to 221 months. 

4~. In the statement laid on the Table on 16 November, 1983, the 
fei.'9nl for delay in laying the Twenty-first Report for the period 
July, 1980 to June, 1981 had t>een explained as under. 

"The poat of. Special. Oftlcer for Linguistic Minorities in 
terms of Article 350B of the Constitution (Commissioner 
for Linguistic Minorities) has rc.mained V8Clont sir.ce May, 
1977 and, theref" .. '!. there is nc. Report to be J;.IId on the 
Tnble of the House in temls If Arti~le ·~f)l·· '!'. of the 
Cunsti tution. 

rbe Veput.y Conuniasioner fo:; Lmguistic Mino:iti,'s has sub-
mitted the Repod. to the Govelnment in January, lY~2 

which is being laid on the Table of the Hou~ nuw 'Ihe 
~elay has been occasioned by translation imo Hindi and 
llin.;nr, of th~ RelJl.'l t" 

~.:!. On being enquir"ri ahaut thl;? r,'a50ns for rema:ni 'II' \':lCiont 

the poIIt of Special omcer for Linguistic Minorities in India remaIn-
inl vacant since May, 19'1'7. the Ministry of Home Affairs informed 
as under: 

''The post of Special Officer (which has been designated as 
Commissioner for Linguistic: Minorities) had fallen vacant 
in May, 1977 with the resignation of Smt. Neera Dogra. 
The then Director General (Backward Cl.asaeI, Welfare) 
in the Ministry of Home Affairs looked after the duties 
and responsibilities of the post of Special Officer in addi-
tion to his own duties WI his superannuation on 31st 

20 
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March, 1980. Since then the Deputy ComDiissioner for 
Linguistic Minorities has been looking after the duties 
and responsibilities of the post of Special Oftlcer. In the 
meanwhile, by a resolution dated 12th Janu&r.r, 1978, the 
Government had set up a Minorities Commission to safe-
guard the interests of minorities whether based on lan-
guage or religion. 

The matter regarding making a substantive appointment' to 
the post of Special Officer for Linguistic Minorities has 
been under consideration of the Government. It may be 
difficult to indicate a precise time for the pl,lrpose. 

SinCe the post of Special Oftlcer for Linguistic Minorities in 
terms of Article 350B of the Constitution has been vacant 
since May, 1977, there is, therefore, no report to be laid 
on the Table of the House in terms of Art~cle 350B of the 
Constitution. The Deputy Commissioner for Linguistic 
Minorities has since been submitting his reports. , These 

, reports are being laid in Parliament in view of the Public 
importance of the 'matter." 

4.4. When asked to indicate the dates when <a) the English ver-
sion of the Report was ready; (b) the English version of the Report 
was sent for translation into Hindi; <c) the Report was finally trans-
lated into Hindi; and. (d) the Report W88 received in th, Ministr~ of 
Home Mairs for laying on the Table of tJie HOUle, the Ministry ex-
plained as under: 

'The English version of the Report of the Deputy eommluion-
er for the period July, 1980 to June, 1981 became avail-
able on 20th January, 1982. Engliah version was sent for 
Hindi translation on 25th Jalluary, 1982. The final Hindi 
translation of the report was received on 28th July, 1982. 
The final printed copies of the English version of the 
Report for being laid in Parliament were received in the 
Ministry on 26th August, 1982. 

4.5. Re-garding the dates when the earlier 20 Reports were laid 
on the Table of the Lok Sabha, the Ministry informed as under: 

"The earlier 20 reports of the Special Offo.eer relate to the 
period 30 July, 1957 to 30 June, 1988. Due to lApse of time 
of nearly three c:lecades. it mar net be possible to indicate 
the exact dates for laytna of all the reports in Parliament. 
However, the 18th. 19th and 20th Reports for the periods 
1st July, 19'75 to 30 June, 1m, lit July, 1976 to 30th June, 
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19'18' and 1st July, 1978 to 30 Junej 1900 respectively sub-
mitted by ttre Deputy Commiss~oner for Linguistic Mino-
rities were' recei\1!d' in this Ministry in Auaust, 1978, 
~mber, 1978 and December. 1980. The lath and 19th 
Rl!ports were laid in Parliament on 11th- Auauat, 1980 and 
t1te 200l Report on 5tb November, 1982." 

4.6. As regards the steps taken by the Ministry to enSUl1& laying 
of the Repon. in titne in future, the Mfnistry' stated: 

''1be de)ey in pAacftIJ th~ ~r1:a in Parlia'lIlMlt was occa-
sknae. on: aceGUftt of their prilttttlg. It' i1f; lro'Wever. the 
endeavour of the Government to proceSs tae. reperts of 
the COnuniuionel", foe Unguiatio MiDoelties with utmost 
expedition and. to place the same~ in Pill'liament as early 
as PosSible. '. 

rr.' At their Sitting held on 12 July, 1984. the Committee consi-
de~ the matter in detail and decided that the representatives of 
_(Ministry of' Home AftItrs might· be called to pla~ their view-
point before the Committee. AcconUngly, the- representatives of that 
M1Dimy appul'eG. beb:e the. COIIU'nUteec Oft 13' ~Mbft!. 1814 to 
teDd8r el'idence CD. U .. ' ~ 

4.&; DuriDa evidence- when - ... to etIIfaIrl tt.: ciJcumat8llbeS 
l_dt:qIto· thBt dlilly' o~ 22+· moa.tIha in lattIV tile ~ 
Report by the Deputy Commisiioner for Linguis~ ~ in 
India, the Additional Secretary, Mini~ry of Home Affairs stated as 
under:-

''Tfte manuacript copy Or ratbet' the- ftM' typed copy of the 
~put~ Commissldtn!r was' reeet\1ed. in' tin!' Ministry in 
January. 1981, about six months a~r th"e peritJd was over 
because of th~ time talm1 fot lBhdt· tntn1ta~n and print-
ing 'and we were able to pia« it before' ~ Parliament 
only in November, 198!rwtrteh is onty one year 11 months 
.aUer.\ha.date·it was.received in the MinistJ'y. The-delay 
is maiAly QIl allCOUilt ot two. time..1.ags. TIie tiM time-lag 

U of about Six months was taken in Hinai translation and 
! ' the SIIIIIJIId! t1III..ta« of about- one- ye&P tOt' printing. As 
o· we. b_texpbine6:in, oQr, ~y to thee IAk &abba Secre-

~n' tanat, we-a ... tataID&;actiob'to'redaot tllis·tin»-lae. 
'si' 
~,,~ItaJor. ~iIDeIl.~HiaiJi-traAI).Qoa; it is some-

. .;,. rl! wbatdll our: contret,Ul the S8I1I!Ie 'We">ean, take action to ex-
pedite it. 
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,Bf,tt tlae iime-lag iakeIl -1ft opriati.ng is DOt entiPeIy within the 
~l ~f,tbe )fmisiry betautewe have *:) «8 4p the press 
W pl'ipt it end -they nave work loacA with them of various 
~ o8iees In various parts. of-,the ~untry. How-
Ai!~r. we wUl .taJr,e up with the M"rnilltry of Works and 
H()\Wi.llJ. " 

4.9. Qp. being ~ked about the present pa.sitionofibe Twenty-se-
cond and Twenty-third Reports by the Dtlputy CQIlVtUssioner for 
Lingl,lbtic Minorities in India and the e.¥act tiJne when tbo:;e could 
be place~ 011 the Table of the HoUSte, the witness informed the Com-
J)'littee ~het a proof in respect of Twenty.,second Report had been re-
ceiyedby the Ministry and was being examined. The Government 
¥ress would be approached to expedite printing of the report withi 
the next few months. There would, therefore, be no further deJa) 
in its being laid on the Table of the House. As far as the Twenty-
third Report was concemed, the report had been translated into 
Hindi I\Ild was being sent for final printing. The Government presses 
would be impressed upon to expedite final printing of that 
,Report aH;C' so that the printed copieR are available in the Ministry 
for being laid before Parliament. 

410. On the matter beillg pointed ~ut tliat the Deputy Commie-
aioner fer LinguiBtic Minorities had submitted the Twenty-first Re-
port to the Ministry of Home Mairs in January, 19M, when!after 
.. Mioiak-y took about !1 t months ift laying the Report (Il'1 the 
-Table of the House and the .delay was stated to have attUtTed at 
the stages oftraaslation aBO pri.Dting of tile Report, tile wiin,! 
stated that necessary steps had been contemplated by the Ministry 
to eut Ihort tile _lay. Ttif witness inc1ieated tbe following steps 
taeing taken tty the Mlftistry:-

"The resular CoJDInissions like the Mlnoritles Commission or 
the Co.ullni~on for1Jnguistic Minorities or the Commis-
Ifion for the welfare of the Scheduled Castes and Sche-
~uled Tlibes have their own translafion staff. These orga-
nisations get their reports translated through their own 
translators, not by the translators in the Home Ministry 
Since Members are arudowi that there should not be this 
ltind of delay In future, we can contemp1a~ two kinds of 
eieps. 

If tlwe is i S\ldden accumuUition of work tor the translation 
staff in tb,-, CamDliss'on, we will assist the Commis-
.toner', oftice by putting our translators or the translator" 
of the OtBcial Laneuage Department or even by getting 
the "rvic:es of translators trom outside so that the work 



24 

is di6triblltedand the Report whi:h runs to 300 or toO 
pages does DOt get atuck up with one or two tranalators. 
That help, we can give. The other thing is to see that 
these Commiu~onen' offices themselves organize the work 
in such a way that they do not start with the preparation 
of the Report after the period is over. U you have a look 
at the Commissioner's Report, you will find that there 
are many Annexures in w~ich they refer to action taken 
on the individual petit~ons received. All these need not 
,really wait for the period to be over. They could pre-
pare the chapters as the year progresses and give them 
over for translation 80 that it does not happen that all 
the Chapters and Annexures are given only at the final 
stage." 

4.11. The witness was then informed by the Committee that the 
.constituent Assembly had been deeply concerned on the issue of 
Linguistic minorities and the numerous problems likely to figure in 
thf'irf future schemes about their cultural righ .. and other grievances 
tn tb1e sphere of education etc. By virtue of Article 35GB (1) and 
(2) of the Constitution, the Government of India (under the alloca-
tion of business, the Home Ministry) was charged w~th the duty of 
informing Parliament in the above matter. Taking into account the 
lack of initiative in the ftnalisat'on of their reports, the Committee 
ob!lerved that due importance was not being given to the c:oMtttu-
tional ofBce of the Linguistic Minorit'es In India. Referring to this 
oblervation of the Committee, the witDell Ittated as under:-

"Thl, is a Constitutional ofBce. The post of CommisSioner for 
the Linguistic Minorities wu held from 111&7 to 197'1 by 
aucceasive persons, and it baa remained vacant since May, 
urn when the last incumbent', term was over. SInce 
then the question of filling up the oftlce has remained 
under the consideration of the Government. Initially 
when the Minorities Commission wa'! sought to be set up 
in 1977, it was decided by the then Government that thla 
post need not be tUled up becau.e they were baving other 
plans and the Minorities Commission was set up ('barged 
with the duty of safeguarding the interests of Lingu~stic 
Minorities also and not only the interens of the reJigious 
mlnorlties. The Minorities Commission whr.:t it was set 
up initially, was only an administrative body. but atten-
tion was paid to the question whether it should be ~wn 
a statutory status or Constitutional status and a Bill was 
brought forward where the Minorities .commission was 



25 

Jiven the responSlDiUty of safeguard~ng the liiterests of 
the Linguistic Minorities also. But later on the Bill lIlpsoc:l 
because of the change of Government. Now WE" have the 
~orities Commission whose respons:bility also extends 
to the Linguistic sphere." 

4.12. On being asked whether the recommendation of the Com-
mittee on Papers laid on the Table, made in ~ year Ur18 in tbeJr 
First Report (F!.fth Lok Sabha) for placing the Reports on the Table 
of the House within 6 n'ionths of the close of the year had been 
commanicated· to the'Deputy CO'ftlmt'SSioner bf linguistic Minorities, 
the witness Informed that the· recommendation had bHn communi-
cated to . the SecPetary, M~nortties Commtssion in Deceniber, 1982 
since t1e Deputy -Commissioner's oftlee fuDetionedundltt the admi-
nistratiVe' control of the Mlnoritl.· Commillion. 

4.13. Ia reply to another question. wbetber any time limit had 
been laid down jor the Deputy Co~onet fat IJnaui&Uc Minor!-
tie.; in India to submit the Report to the President of. India, the 
witness replied in the negative. In. view of the fact that (a) the 
provisions of the Article 350(1) and (2) were not beine complied 
with by the M.inistty because of the app,olntzQent of • junior oftlCf!r 
of the rank. of Deputy Commissioner for LinauiBtic Minortt'es in 
India; and (b) DO oftlcer wu ilRPOinted to head the Comm!Jsion at 
per cODltitutional requirement fOJ, the lalt 7 years, apeclally when 
it involved constitutional ~tee and safeguards to 1inguiIt1c 
minorities in the country. The Committee, therefore, decided that 
the Secretary, Ministry of Home Affairs might appear before the 
Committee at the next thing and apprise them of the deve!opments 
in this regards. 

The Secretary, Min iltry of Home Affairs appeared befon the Com-
mittee on 19 October, 1984 to tender evidence in the matter. 

4.14. Durng evidence when asked to explain in tlte reuoDS why 
the Ministry could not adhere to the t~me-llmlt of llix months after 
close of the accounting year for laying the Twenty-ftrst Report by 
the Deputy Commissioner for Linguistie Minorities in India, the 
Se"'Tetary. Ministry ot Home Affair" informed that the Reports of the 
Commission were voluminous and involved 6 to 8 months for trans-
lation and printing. The witness, however, infonned the Committee 
that in order to min:mize the time taken in Hindi translation. the 
Deputy Commissioner for Linguistic Minorities has been arlviled 
that in future instead of completi~ the full Report and then taking 
up its translat~on the rer,ort should henceforth be translated chap-
ter-wise simultaneously. The Deputy Commis"Iioner has also bPen 
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advised to make independent arr-eem-'- ·for treMWion of the 
Teports instead of depending on the 114iBistryfer the SIDe. With 
Teg&rd to the printing of the Reports, the wit.n886 -.pressed h~s 

tnabIltty to cut down the time consumed in priDtiag ~ Reports as 
the Goverrunent of lndia Pr~ WAere the reporu were printed. 
remained over-burdened with the work of other Ministr:es and 
Departments. On 8 ~n m_ by the Cornlhl~. the W11:ness 
agreed to lay, in WtGe, ~ cyolostlIed eopie of the RepM'ts on 
tbe 1Jableof '1be _GUR. 

US. Tbe Committee reeret to ~ .t .... i. ... ear 
guidelines for layiag the upon. witbia ........ -elRr C!ieIe -of fhe 
accountiq 'year, the 18t1a to %ht ~ .. dae ~ ~r 
for UJwujatic Minw'Ues ill hMIie fer -&be ,.... .... 1"5 to 1181 
were not laid on the 7'aWe witbin die ...... *" .... _ TIIe .... y 
occurred mainly at the stages of tranalation and printing. While ap-
"..,cldlBg ..... tften "y the 1Wtn'stry to cUt Ill.n ... Iay in 
....... thm. 'the C,Jllbilfttee woatd fike to Stlgp5t t'hllt WIth ftkfI1'Il0 
prinltng of repGl'ts, which aceonllnc to tbe wttne!ls WIl'B ahvays MId 
111' .. the GO'V't!ftlment ttl 1ndia Preu, th~ matter may _ takeb 11'p by 
the MtDistry of lIome Atfadn ata higher level w'ttl the Mbdstry of 
'WOrks and BonsbtCtn onIerto get them printed on a priodtyltatis. 
However, in order to eDlI11I'etimely pl'e!entatiUll bf the ~ to 
the Boase, the Mbdst1'y 01 Bomes A1fatrs might lay tM'r ryt~ 
copies (EnJtlhb ad Hindi venieos). em the .,.,,1e .. tM 1hee 1f1IUe 
prblted eopiea may lie dreabrted to ~ben Mer ..... ret'f!h'M 
from the PreD. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE INDIAN ROAD CONSTRUCTION COR-

PORATION LIMITED FOR THE YEAR 1982-83 

The Annual Report and Audited Accounts .f the Indian Road 
Construction Corporation Limited for the year 1982-83 were laid 
on the Table of Lok Sabha on 5 April, 1984 alongwith 'Review' of 
the Government GIl the working of the Corporation. 

5.2 In terms of the recommendation of the Committee on Papers 
laid on the Table made in paragraph 3.5 of their First Report (Fifth 
Lok Sabha) these papers were required to be laid on the Table 
within 9 months of the close of the accounting year, i.e. by 31st De-
c~mber, 1983. The period of delay involved in laying the Annual 
Report and Audited .(\ccounts for 1982-83, therefore, came to about 
three months. But the Ministry of Shipping and Transport did Rot 
lay the statement showing the reasons for delay in taying the said 
documents on the Table of the House. 

5.3 On a request made to the Ministry to state the reasons for the 
above delay, the Committee were informed that although the 
accounts of the Corporation had been finalised in October, 1983, the 
time involved in auditing the accounts, their approval at the Annual 
General Meeting and translation and printing thereof had necessi-
ated its presentation to the House only in April, 1984. The 
accounts of the Corporation could have been finalised earlier but 
for the fact that some of their projects operating in Libya and Iraq 
had been spread out in far 'off places which made it difficult to 
complete the accounts, The Ministry have, however, advised the 
Corporation to avoid such a situation in futUre and to have the 
accounts finalised with the utmost expedition. 

5.4. The matter was considered by the Committee at their sitting 
held on 17 November, 1984. 

5.5. The Committee note that the Corporation have taken more 
than , mont ... in compiling the accounts and maldq them available 
for Audit whereas the Committee in their Fint Report (Fifth Lok 
Sabha) bad recommended that the accouats should be available lor 
Audit witbia 3 months of their finalUation. 

27 
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The Committee would sUllest that suitable steps be taken by the 

lad!au Bo.d CO .... ruction Corporation Limited to finalise their Annu,,1 
Reports aud Aceounts well in advance in order that they could be 
laid on the Table of the House by thr stipulated period. 



CBAPTBR VI 

DELAY IN LAYING OF THE ANNUAL REPORTS ANt> AUDITED 
ACCOUNTS OF THE CENTRAL REVENUES SPORTS BOARD 

FOR THE YEARS 1979-80 AND 19804l1 

The Annual Reports and Audited Accounts of the Central a!Ve-
nue Sports for the years 1979-80 and 1980-81 were laid on the TaWe 
of Lok Sabha on 27 April. 1984, along with a statement showing 
reasons for delay and 'Review'. In terms of the ncommendation 
of the Committee on Papers laid on the Table made in paragraph 3.5 
of their 'First Report (Fifth Lok Sabha) presented to Lok Sabha 
on 8-3-1976, papers relating to tho! period 19'19-80 and 1980-81 ought 
to have been laid on the Table by 31-12-1980 and 3~-12-1981. res-
pc~tively, i.e. within 9 months of the close of the accountln~ years 
and hence the period of delay involV'!d in these cases were of about 
40 months and 28 months, respectively. 

62 In the statement explaining the reasons for delay. the MInis-
try of Finance had stated as 'under: 

"The Annual Rl!port and the Audited Accounts could not be 
laid by the due date owing to their late receipfln the De-
partment from the Central Revenues Sporta ,Board and 
certain other administrative reasons beyond control." 

6.3 From the clarification rece:ved from the Ministry of Finan"e 
(Department of Revenue) relating to the time involved at variotlS 
~ta~es of the processing and adoption of the Annual Reports and 
Ac:eounts of the Central Revenues Sports Board for the years 1979-
PO onwards. the Committee observed as follows:-

(i) The Audit for the year 1979-80 commenced on 7 Jul\'. 
1981 and was completed on 18 July. 198~ te. after about 
11 days whereas the Audit for the year 1~1 which 
commenced on 16 July. 1982 wall completed on 16 April. 
1983 i.e. after about 9 months. 

(il) An excertionally long time of one year wu taken by the 
Central Revenues Sports Board at various level. for ap-
proving the Report for the year 19'79-80. \~ 

(iii) The Annual Reporta and Audited Aecountl of the~tIoard 
for the yean 1J81-82 and 1982-83 wu pl'01tOled to be laid 
on the Table by 31 Decenaber. 1984 U. after a delaj of 24 
montha and 12 montha respectively. 

28 
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6.4 The matter was considered by the Committee at their sitting 

held on 17 November, 1984. 

'.5 The Committee are distreMed to oote tbe peniatent delay in 
the laying of the Annual Reports and Accounts of the Central Reve-
nues Sport. Board and hope that snitable remedial steps would be 
taken, ineluding adoption of a time bound programme, in order to 
c ... ure timely presentation of these documents before Parliament. 



APPENDIX 

S1&mmary of RecommendcationalObBe7'VCltions CQl&&4ifted 
in the Repcwt 

--- - ----._ ... - . 

.' 

S. No. Reference to para 
No. of the -Report 

Summary of 
recommendationslobgervations 

------- -- ---
1 

1 

f· 

2 

1.14 

3 

The Committee feel distressed to note that 
the Annual Reports and Audited Accounts of the 
Central Council for Research in Ayurveda and 
Siddha for the years from 1979-80, 1980-81 and 
1981-82 were not laid on the Table of Lok Sahha 
within the time limit prescribed by the Committee 
10 their First Report (Fifth Lok Sabha). The delay 
of more than one year in each case is obviously 
inordinate. The Annual Report· and Audited 
Accounts for the year 1982-83 -which ought to 
have been laid befor'! 31 December, 1983 are yet 
to be laid. While the Council was established in 
July, 1979, the Administrative Ministry of Health 
and Family Welfare took about six months mere-
ly to inform the Council about the requirement of 
their Annual Report and Audited Accounts to be 
laid on the Table ot Lok Sabha.· 

1.15 From the information furnished to the Com-
mittee, it is apparent that the delay in laying the 
laid documents is owing to long time taken at 
various stages. nam '!ly , receipt at information 
from different agencies, preparation of Report 
Ir Accounts. approval . by .the . Governing Body. 
audit, Hindi translation, and finallv printin«. 
'nle Committee sUI(S(est that the Mini!ltrv should 
tmpreas upon the Counl'll to hke suitable .tep!ll 
to Identity the stalCes where.;tn unuaua~y 10nl( 
time is taken and nx a time schedule kee'l)inl( In 
view the target date for their Jaying, The Com-
mittee need hardly add that the very purpo'l~ of 

31 
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S. No. Reference to para 
No. of the Report 

Summary of 
recommendation/obIervatioDl ------ -------

3 1.18 

laying these documents is forfeited!f this js 

not done in time. The Committee hope that such 
delay would not p-cur in future. 

The Committee find that the 'Review' by 
the Government on the working of the Council 
was not laid on the Table along with Annual 
Report and Audited Accounts for the year 1979-
80. The Committee do not accept the stand 
taken by the Ministry that th~ laying of Review 
was not necessary as the Minister of Health and 
Family Welfare happens to be the ex o1Jicio 
President of the Governing Body of the Council 
and would reiterate their earlier recommenda-
tioN that a Review by the Government should 
invariably be laid even when the Government 
hAve no comments on the Report and the Ac-
counts. 

4 2.10 '!be Committee note with 'COncern that there 
bu been a conslttel1tdelay in presenting to Par-
liament, the Annual Report and Audited Accounts 
of the Tea TradiDI CGrportrtton from the year 
18'f1.aO onwards. The delay initially has been 
on the f)art of the Corporation in the preparation 
of the Reports and Account.. Subs~uently a 
long ~e has been taken in auditing of the 
Accounts. The Committee regret that this mat-
ter has not received adequate attention by the 
Corporation and suggest that a time bound pro-
Jlramme for the preparation of the Annual Re-
ports and Accounts. their auditin~ and laying on 
the Table of the House should b,! drawn up to 
be strictly adhered to so as to avoid such delays 

.• ' in future. The Committee would abo like the 
Ministry of Commerce to keep a close watch in 
the matter to ensure timely Dre8entation of the 
Reports and Accounts to Parliament 

3.18 The Kamataka Dairy Development C0rpo-
ration, the Rajasthan State· Dairv Development 
Corporation ancJ the Madhva Pradesh State 
De1r7 Development Corporation were incorpo-

--........ ~- ... ---.. --~-.,.-"",------ ~. ¥'- .,----- --~~-.-~-
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S. No. Reference to para 
No. of" the Report 

Summary of 
recommendationjobservatiODI 

t . 

8 4.15 

---~-,_ .. , ._._-----_._--
rated under the Companies Act, 1956 in 1974 and 
1975, with the eqwty participation of the Gov-
ernment of India in them to the extent of 56.45 
per cent.,94.6 per ceat and 20.25 J):er cent res-
pectively. The Government of India is repre-
sented by its three directors on the Board of 
Direc:tors of the Karnataka Corporation and two 
Directors each on the Madhya Pradesh and 
Rajasthan Corporations. Although thert! is sub-
stantial financial involvement of the Government 
of India and also its participation in the manage-
ment of the affairs of these Corporations, it has 
been possible so far only to have their annual 
report and audit accounts for the year 1978-79 
laid on the Table of theLok Sabha and that too 
much after the stipulated period. The laying of the 
docUments for subsequent years is still in fluid 
stage. The delay is obviously inordinate and 
inhibits total lack of obUgation to the Parlia-
ment by the concerned authorities both in the 
Corporations as well as in the Ministry. The 
Committee take a serious view of the lapse and 
would reeonunend that immediate remedial 
stepa be taken by the Government and the Cor-
porations inter alia by drawing up a time bound 
procram.me for the laying of outstanding annual 
reports and audited accounts with the statement 
explaining the reasons for delay and by devis-
ing a suitable mechanism to ensure that such 
delays do not recur in future. The Committee 
need hardly add that the steps to be devised 
should take into consideNtion advance planning 
about the availability of qualifted accountants 
for the prepal'8tion of accounts and such other 
proh1ems and enlistiag the cooperation of all 
ageDciea involved ~cku:ling the State Govern-
meDts. 

The Committee regret to observe that des-
pite 'their clear gUtdeUne. for laying the reports 
within sis montba after olose of the accounting 
year, the 18th to 21., :Reports of th! Deputy 



S. No. 

8 

• 
-----,----

Reference to para 
No. of the Report 

Summary uf 
recommendation/observations 

5.5 

6.5 

Commissioner for Linguistic Minorities in India 
for the years from 1975 to 1981 were not laid on 
the Table within the stipulated period. ,The 
delay occurred mainly at the stages of transla-
tion and printing. While appreciating the steps 
taken by the Ministry to cut short the d~lay in 
translation, the Committee would like to suggest 
that with regard to printing of reports, which 
according to the witness ~as ~ways held up at 
the Government of India P~sr. the matter may 
be taken up by the Ministry of Home Affairs at 
a higher level with the Ministry of Works and 
Housing in order to get them printed on a prio-
rity basis. However, in order to ensure timely 
presentation of the Reports to the House, the 
Ministry of Home Affairs might lay their cyclo-
styJed copies' (English and Hindi versions) on 
the'Table of the House' while printed copi~s may 
be' circulated to Members later when received 
from the Press. 

The . Committee no\e that the Corporation 
have taken more than' 6 months in compiling the 
accounts'anci'inaking ;them available for Audit 
whereas the" Commtt'!ee in their First Report 
(Fifth Lok Sabha) had recommended that the 
accounts shoUld be 'available for Audit within 3 
months of their 'firihlisation. The Committee 
would suggest that stl~t:able steps be taken by the 
Indian Road Construction Cor60ration Limited 
to finalise their Annual Reports and Accounts 
well in 'advance in ordet that they could be laid 
on the Table of the House by the stipulated 
period. 

The Committee are distressed. to note the 
persistent delay in the laying of the Annual Re-
ports and Accounts of the Central Revenues 
Sports Board and b.ope that suitable remedial 
steps would be taken. including adoption of a 
time bound programme, in order to ensure 
timely presentation ot these documents before 
Parliament. 

-.- ._------------
GMGIPMRND-LS--II-1699 LS-19-9-8&-540. 
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